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THE MADHYA PRADESH VIDHAN SABHA ADHYAKSHA TATHA UPADHYAKSHA EVAM
NETA PRATIPAKSHA VETAN TATHA BHATTA VIDHI (SANSHODHAN) ADHINIYAM, 2016.
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MADHYA PRADESH ACT
No. 16 or 2016

THE MADHYA PRADESH VIDHAN SABHA ADHYAKSHA TATHA UPADHYAKSHA
EVAM NETA PRATIPAKSHA VETAN TATHA BHATTA VIDHI (SANSHODHAN)

ADHINIYAM, 2016.

[Received the assent of the Governor on the 21st April, 2016; assent first published in the‘Madhya Pradesh Gazette

. (Extra-ordinary)”, dated the 22nd April, 2016].

An Act further to amend the Madhya Pradesh Vidhan Sabha Adhyéksha Tatha Upadhyaksha
(Vetan Tatha Bhatta) Adhiniyam, 1972 and the Madhya Pradesh Vidhan Sabha Neta
Pratipaksha (Vetan Tatha Bhatta) Adhiniyam, 1980.

Be it enacted by the Madhya Pradesh Leglslature in the sixty-seventh year of the Repubhc of
India as follows:—

1. This Act may be called the Madhya Pradesh Vidhan Sabha Adhyaksha Tatha Upadhyaksha
Evam Neta Pratipaksha Vetan Tatha Bhatta Vidhi (Sanshodhan) Adhiniyam, 2016.

" PART 1

AMENDMENT TO THE MADHYA PRADESH VIDHAN SABHA ADHYAKSHA TATHA
UPADHYAKSHA (VETAN TATHA BHATTA) ADHINIYAM, 1972 (NO. 27 OF 1972)

2. For Section 2 of the Madhya Pradesh Vidhan Sabha Adhyaksha Tatha Upadhyaksha (Vetan
Tatha Bhatta) Adhiniyam, 1972 (No. 27 of 1972) (hereinafter referred to as the principal Act), the
following Section shall be substituted, namely:—

. “2.

There shall be paid a salary per mensem of rupees forty seven thousand to the
Speaker and rupees forty five thousand to the Deputy Speaker.”.

3. For Section 3 of the principal Act, the following Section shall be substituted, namely:—

“3‘

)

3

~
(1) There shall be paid to the Speaker a sumptuary allowance of forty eight
thousand rupees per mensem and to the Deputy Speaker a sumptuary allowance
of forty five thousand rupees per mensem. '

There shall be paid to the Speaker a constituency allowance of -forty five thousand
rupees per mensem and to the Deputy Speakef‘a constituency allowance of thirty
five thousand rupees per mensem.

There shall be paid to the Speaker and the Deputy Speaker a da11y allowance of
one thousand five hundred rupees per day.”.

PART T

AMENDMENT TO THE MADHYA PRADESH VIDHAN SABHA NETA PRATIPAKSHA

(VETAN TATHA BHATTA) ADHINIYAM, 1980 (NO. 8 OF 1980)

4. In Section 3 of the Madhya Pradesh Vidhan Sabha Neta Pratlpaksha (Vetan Tatha Bhatta)
Adhiniyam, 1980 (No. 8 of 1980) (hereinafter referred to as the principal Act), for the words
“twenty seven thousand”, the words “forty five thousand” shall be substituted.

5. In Section 4 of the principal Act,—

@

in sub-section (1), for the words “thirty thousand”, the words, “forty five
thousand” shall be substituted;
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(i) in sub-section (2), for the words “twenty seven thousand”, the words “thirty five
thousand” shall be substituted;

(iii) in sub-section (3), for the words “one thousand two hundred”, the words “one
thousand five hundred” shall be substituted.
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